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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
MeANQOe 444 bt 1993 and
0.A. No. 484 -~ of 1993.
TANo.
DATE OF DECISION 04th January, 1594,
Shri Ragurajsingh Rampalsingh Thakore, Petitioner
Shri M.S Trivedi vsc. Shri S.H.AsranAdvocate for the Petitioner(s)
Versus
Un ion of India and ors
n pLi-ndia and ors. Respondent
=hri NeSpohevoe Advocate for the Respondent(s)
CORAM
The Hon’ble Mr. NeBePatel $ Vice Chalrman
The Hon’ble Mr. «.Ramamoorthy ¢ Memb (¢

To be referred to the Reporter or not ¢

Whether their Lordships wish to see the fair copy of the Judgement ?

Whether Reporters of local papers may be allowed to see the Judgement ¢

Whether it needs to be circulated to other Benches of the Tribunal ?
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Shri Raghurajsingh Rampalsingh Thakore,
Ex-employee, Railway Administrative,
Chandkheda, Ahmedabad. «sApplicant.,

( Advo#ate ¢ Mr M.8.Trivedi )

Versus,

|
l. Union of India, through
The General Manager,
Western Railway,Churchgate,
Bombay.

2. The Deputy Chief Controller, of
Stores, Western Railway,
Ch%rchqate, Bombay.

3. District Controller of Stores,
Western Railway,
Sabarmati,Ahmedabad. «« .Respondents.
. W i
( Advogate s Mr.N.S.Shevde )
\

. 1.3.9.6.¢

ORALJUDGMENT

MsA:. No, 444 OF 1993 and
DA o NO. 484 OF l.c9930

Dated 304th Jan,.1994,

Per ’Hon'ble Mr.N.B.Patel : Vice Chairman

Mr.M.5.Trivedi states that the applicant has

already|preferred a departmental appeal in July, 1988 but

he has so far not received any intimation whether the appeal
is deci&ed or not, In the circumstances,the respondents
are dirTcted to communicate to the aepplicant the decision
taken in the appeal, if the same is already decided,

within fwo weeks of the date of receipt of a copy of this
order. |If the appeal is so far not decided, the respondents
are directed to decide the appeal within a period of six
weeks fygom the date of the receipt of a copy of this order

and to gommunicate to the applicant the decision takéen
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in appeal{within a period of seven days from taking the

decision. |

does not p
applicant
aggrieved

stand* di#

y

( KeRamamd
Member

AIT 1

&

orthy )

In view of these directions,Mr.M.S.Trivedi

ress the M.A. and the O.A. with liberty to the

'to file a fresh O.A. in the event of his being

by the decision in the appeal. MeAs and O.A.
xn&HhL«LMA& ugrmx&l

posed ot as not pressedy No order as to costs.

( N.B.Patel )
Vice Chairman

(A)




» CENTRAL ADMINISTRATIVE TRILY

Ahmedabad Bench

Application No, calugelay of WS -
Transfer Application No, 1d W,Pett No, . ]
CERTIFICATE

‘Certified that no further action is required tobe
taken and the case is fit for consignment to the Record’
Room (Decided) ‘

Dated 3 n?calq\-\

L'OLth:rs:}.g}'led :.. cuuudhaﬁ
S'i_(ww;q‘.'ﬁure‘Zof the eAa l-ing

}’1/1 1/3//){(‘\ i Aasiktant

Sectlon Officer/LCourt officer
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